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ORIGINAL APPLICATION NO, 98 ef 1988

Bhupal Singh Seesesnssasssne lpplimnt

Versus
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This pstitien gnder sectien 19 ef the
Administrative Tribunal Act ne.XIII ef 1985 has been
filed by an Ex—- Military persennel against refusing
pensien te him en his discharge frem Military service. On
his ewn shewing, the applicant was a member ef Armed Ferce
ef the Unien and as such under sectien 2(a) ef the
Act, this petitien is net maintainable befers this
Tribunal, On the last date, the applicant had taken
time te satisfy us abeut its maintainablily,but teday
the learned ceunsel fer the applicant states that this
petitien is net maintainable here, The petitien is I
accerdingly dismissed as net maintainable, The fee
paid by the applicant may be refunded te him, gff
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